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along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-B788|74].

RerORT OF COMPTROLLER AND AUDITOR
GENERAL oF INDIA For 1973—UnNioN
GOVERNMENT (COMMERCIAL) RE.
NATIONAL CoaAL DEVELOPMENT CORP
LTp. anNp CEMFNT Conp. oF INpIA
Lro,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): T beg to lay on the Table #
copy of the following parts (Hindi
and English versions) of the Report
of the Comptroller and Auditor
General of India for the year 1973~
Union Government (Commercial),
under article 151(1) of the Consti-
tution

Part II—Appraisal of the work-
ing of the National Coal Develop-
ment Corporation Limited,

Part III—Appraisal of the work-
ing of the Cement Corporation of
India Limiied. [Placed in Library.
See No. LT-8789{74].

CERTIFIED ACCOUNTs oOr KHADI AND
Vicrage InpusTRIEs CoMMISSION
For 1972-73

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A
P. SHARMA): On behalf of Shri
Ziahur Rahman Ansari I beg to lay
on the Table—

(i) A copy of the Certifled Ac-
counts of the Khadi and Village
Industries Commission for the year
1971-72 together with the Audit
Report, thereon (Hindi and Eng-
lish versions) under sub-section
(4) of section 23 of the Khadi
and Village Industries Commission
Act, 1956,

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment, [Placed in Library, See No.
LT-8780|74],
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REPORT ON EXECUTION OF PROVISIONS
OF MONOPOLIEs AND RESTRICTIVE
TrapeE Pracrices Act, 1968 ror

THE PERIOD FROM 18T JANUARY
10 31sr DeEcemser, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): I  beg to
lay on the Table—

(iy A copy of the Report per-
taining 1o the execution of the
nrovisions of the Monopolies and
Re<trictive Trade Practices Act.
1969, for the period 1st January
1973 to 31st December, 1973 under
section 62 of the said Act

(1) A statement (Hind) and
English versions) explaining the
reasons for not laying simultane-
ously the Hindi version of the
above Report. [Placed in Libiary
See No LT-8791'Ta).

CENTRAL WaKr COUNCIL
MENT) Rures, 1974

(AMENL-

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table a copy of the Central
Wakf Council (Amendment) Rules,
1974 (Hind1 and English versions)
published in Notification No. S.0. 2269
in Gazette of India dated the Ttn
September, 1974 under sub-section
(3) of section 8D of the Wakf Act,
1954. [Placed mm Library. See No, LT-
8702(74].

INDIAN TELEGRAPH (TENTH AMEND-
MENT) Rures, 1074

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): 1
beg to lay on the Table a copy of
the Indian Telegraph (Tenth Am-
endment) Rules, 19074, (Hindi and
English versions) published in Noti-
ficatton No. GSR 663(E) in Gazette
of India dated the 25th November,
1874, under sub-section (5) of sec-



